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cnCentral Administrative Tr ibuna! , Pr i ncipaII

i  Original Appl ication No.1965 of 1998

New Delhi , this the 5th day of September,20CQ

Hon'ble Mr.Kuldip Singh,Member CJ)
Hon'bIe Mr. S.A.T. R i 2V i ,Member(A)

M j»t a n e e e T O p p o
Sector-8, N-566,
R.K.Furam,New DeIhi-2^

C B y A d V o G ate: N o n e)

AppI icant

Versus

1 . Un i on of 1nd i a
Through tlie Seoretary to the ov t. oi ? no i a
M i nIs t ry of Defence,
Sou t h B i ock,DHQ P.O.
New De1h!-11

2. Jt.Secretary (Training)
S. Chief Adm i n i st rat i ve Officer,
M i n i s t r of Defence ,
C-i i Hutments, DHQ P.O.
.New Delhi—11

c. o e c r e t a r y
Un i on Pub I i c Sers' i c-e Comm i ss i o.n
Dho 1 pur House , Shah jaha.n Road
New Dei hi-11

(By Advocate - Shri P.H.Ramchandani)

0 R D E R(OR.AL)

By Hon'ble Mr.KuidiD Sinah.Member(J)

- Respondents

/dkm/

On 1 .9.2000, at the request of proxy counsel

for app! i can t, this case was ordered to re.ma i n on Board.

■ ooay wnai":

appI i cant

sn pressing

hIs caae was ca f Ieu cut, none appearau for

t  seems that ap^p- l icant is no .more interested

this OA, which is accordingly dismissed for

defauIt.
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C  S.A.T. R i 2V i )
Member(A)

(  K.u\] dip Sir
Member C
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